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Latitude: 27.6796536
\Longitude: 76.044336
Elevation:384.94+564 m
‘Accuracy;11.13 m_ .
Time: 23-04-2025 17:20:42

: Shikk gacwal pacta
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Latitude: 27.678325

Longitude: 76.043480
Elevation: 386.91x3.00 m
IAccuracy: 3.64 m -
Time: 23-04-2026 17:42:07 - &
‘Note: Shikha agarwal paota.
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RSPCB
TRF FISHOW 18-509-17799-407-43-26/2025

HHiS: U- F.1onzg)(kpca)/LegaI/NGmuzs[ 19¢E-19573 feiep: f;} 03-2025
fawg- i.  ae/afaEredie 9o: ORIGIONAL APPLICATION/APPLICATION/26/2025

ii. arvaredend : Mukesh Kumar Gurjar & Ors.

iii. vdfmfaare): state of Rajasthan & Ors.

iv. =TT &1 H: NATIONAL GREEN TRIBUNAL (NGT), Bhopal

et ufsra sifgar, 1908 <(F=ig AR, saﬁmoe)%mxxvu%ﬁwma‘zmmammﬁaﬁf
1 YT R4 g1 HeTAeH e Heied / SRl Bl AR Y I v 3 e srdtefee TRge @R, el B
TR T O R ST /T T g 3 B i ol e g R wan @ -
TR 3P RYAA-G9® &1 7TH: Regional Officer, Kotputli-Behror ’
UEAM: Regional Officer, Kotputli-Behror
Tdl: Near Laxmi Narayan Durga Mata Temple, NH 48, Neemrana, Kotputli-Behror-
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(Sharda Pratap Singh)
Member Secretary
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1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Behror, is appointed as OIC on behalf of
RSPCB with the direction for preparation the parawise factual report, contact the counsel of the State Board and get the
draft reply/documents prepared so that same may be filed with approval of competent authority before Hon'ble NGT(CZ)
Bench, Bhopal. Further, you are directed to discharge the duties of the Officer In-charge as prescribed under rule 233 of the
Rajasthan Law & Legal Affairs Department Manual, 1999, > o i

2. Shri Rohit Sharma, Advocate, E-5/43, Arera Colony, Bhopal, Pin-462016 Mobile No. 8435256569 with the request to file
the reply, act and plead before the Hon'ble NGT(CZ) Bench, Bhopal on behalf of RSPCB, you will be paid fee as per
RSPCB office order dated 05.03.2020. Further, you are directed to discharge the duties of the Officer In-charge as
prescribed under rule 233 of the Rajasthan Law & Legal Affairs Department Manual, 1999.

Member Secretary 8l¢

Signature valid

Digitally signed by Shaffia Pratap
Singh & 4

Designation \Me

Date: 2025.03,
Reason: Apprové
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NGT Matter
(&R FrRie) Urgent

TSI T YGuUT [0 H3el, Hleqden-agdis
Rajasthan State Pollution Control Board, Kotputli-Behror
(Regional Office)

RO/RPCB/NGT-03/420-422 Dated: 19/03/2025

District Collector,
Kotputli-Behror (Raj.)

Subject: Nomination of Representative for Joint Committee
as per Order of Hon'ble National Green Tribunal
(CZ), Bhopal Bench in 0.A. No. 26/2025 - Mukesh
Kumar Gurjar & Ors. V/s State of Rajasthan & Ors
dated 06/03/2025.

Reference: 1. Hon’ble NGT order dated 06/03/2025. (Copy
enclosed)
2. RSPCB, HQ, Jaipur letter no. 1954-1955 dated
18/03/2025.
Madam,

In reference to the above, the Hon’ble National Green
Tribunal (CZ), Bhopal Bench in the matter of O.A.No. 26/2025
titled Mukesh Kumar Gurjar & Ors. V/s State of Rajasthan & Ors.
has passed an order on 06/03 /2025 and directed, inter-alia:

“We deem it just and proper to call a report on the matter in issue,

in

present application, from a Joint Committee consisting of:

(i) One Representative from the District Collector, Kotputli, Behror,
(Rajasthan.)

(ii) One Representative from the Rajasthan State Pollution Control
Board, (Rajasthan)

6. The Committee is directed to visit the site and submit the factual

and action taken report within six weeks. The State PCB will be the
nodal agency for coordination and logistic Sigpatire Not Verified
Digitally sign'ed'g;Ra‘ umar Sehra
Designation : Seniog&nvironmental

GINGBAT FICYAc ki 15
ate; 2025.03.19 15:33:19 IST

A Reas0n: Approv
§-Aw: rorpch.bkt@gmail.com PP

RajKaj Ref No.: 14259188
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TSAEA T FEIOT 07 H3e, Fqrel-aeds
Rajasthan State Pollution Control Board, Kotputli-Behror
(Regional Office)

7. Applicant is directed to supply the required documents and copy
of the application to the committee and the respondents within a
weelk and after compliance of service, the Applicant has to submit
an affidavit that notices and copy of the application have been
served »

upon the committee and respondents.

8. The report in the matter be filed by the Committee by email at
ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.”

The next hearing in the matter is scheduled for 1** May 2025.

You are kindly requested to nominate a suitable
representative from your office to be part of the said Joint
Committee. The nomination may be communicated to the
undersigned at the earliest to facilitate coordination and further
proceedings.

Thank you for your cooperation.

Yours Sincerely,

Encl. As above.

(R.K.Sehra)
Regional Officer

Copy to:
1. P.S. to Member Secretary, RSPCB, HQ, Jaipur.
2.SEE, Legal Section, RSPCB, HQ, Jaipur.

Regional Officer

Signature Not Verified

Digitally §ignéd'€;Ra' umar Sehra
_ Designation : Senio nvironmental
EGIE H&Tﬁmwgmsﬁﬂmasw,m.w-m#ﬁmgmmm

dq8FE: www.environment.rajasth A Q\;_%025-03-19 16:33:19 IST
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S.No. Observation Reply ‘ ]
Piller No. Latitude Longitude
Longitude and Latitude of the Frp well of 27 40 46.62980 76 02 50.82650
Mining lease. Ramawatar
Sharma
A 2740 44.58 7602 46.31
B | 274044.84 76 02 44.69
C 27404442 76 02 43.39 .
D 27 40 44.82 76 0242.47 ‘
E 274043.29 76024198 \
F 274041.31 76 02 44.87 |
G 27404342 76 02 47 .46
H 2740 44.16 76 02 47.16 | |
Distance of the Mining lease from "
boundary of Nahargarh Wildlife | 70.000 K.m. Approx
Sanctuary. : s |
Distance of the Mining lease from {
Eco- Sensitive Zone of Nahargarh | 59.000 K.m. Apprax ‘
Wildlife Sanctuary — e .
(W™ Rie sRAR)IFS
Y 9 W (Fa),
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FNO. Observation | - Reply s
i 1 | Longitude and Latitude of the mining { [h; Sr.No. | Longitude Latitude
| lease. J | FRP well of 76°02'50.83"F 27°40'46.63"N
| | Bhanwar Singh |
| A 76'02'46.31"€ | 27°40'44.58"N
l H B | 76°02'44.69"E | 27°40'44.84"N
| | 76'02'4339°€ | 27°3044.42°N |
| || D 76°02'4247°E | 27°40'44.82°N |
a ' E 76°02'41.98"E | 27°40'43.29"N
) j F 76'02'44.87°E | 27°40'41.31°N
» | G 76'0247.46" | 27°4043.42°N |
L] H 76°02'47.16'E | 27°40'44.16"N

-2 | Distance of the mining lease from
* boundary of Jamwamgarh Wildlife
Sanctuary excluding digota block.

—

51.11 Km. (Approx)

3. | Distance of the mining lease from Eco-
sensitive Zone of Jamwaramgarh Wildlife
Sanctuary excluding digota block.

50.53 Km. (Approx)

4 | Distance of the given mining lease
from Digota forest block part of
' Jamwaramgarh Sanctuary for which

| ESZ is not notified. |

| (As per KML given, distance from nearest
coordinate “G”) ‘
. oy
10f%

R & amee #

59.61 Km. (_A;;prox) -
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S.No | Observation I S R »
Reply
1 (L:::::::dand Lpﬁtude gf the mining lease. |  Pillar {_ Latitude | Longitude
by mining engineer) A raaase 76 02 4631"
|| B 27" 40'44.84" [ 767 02' 44.69"
c [aragasez | 76'02433%
o aragasy |76 014247
3 27" 40'43.29" 76" 02' 41.98"
F 27° 40’4131 76° 02' 44.87"
[6 [2revesar  |76°0247.46
|[H 37 a0aa16" | 76°02'47.167
2. | Distance of the Mining lease from boundary of | NOT APPLICABLE
Nahargarh wildlife Sanctuary. i_ - 1
3. | Distance of the Mining lease from boundary of i NOT APPLICABLE
Jamwamgarh Wildiife Sanctuary. | o -
a. | Distance of the Mining Lease from boundary of | Approx 36.800 Km.
Sariska Wildlife Sanctuary. |
5. | Distance of the Mining Lease from bourndary of | Approx 31.800 Km.
Sariska Tiger Reserve _ﬁ_,_._,,_,‘. .
6. | Distance of the Mining lease from boundary of | Approx 31.800 Km.
Critical Tiger Habitat. | ;
7. | Distance of the Mining lease from Eco-sensitive ‘\ NOT APPLICABLE
Zone of Nahargarh Wildlife Sanctuary. .
8. | Distance of the Mining lease from Eco-sensitive | NOT APPLICABLE
Zone of Jamwaramgarh wildlife Sanctuary.
|
9. | Distance of the mining lease from Buffer Zone of ] Approx 32.900 Km. (From Buffer Area)
sariska  Wildlife sanctuary/Sariska  Tiger ':
Reserve/Critical Tiger habitat or any other forest '
area where mining activities cannot be carried |
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State Level Environment Impuet Assessment Authority, Rajasthan
4, Instittional Aren, Jhalana Doongri, Jaipur-302004

Phone: 0141-2705633, 2711329 Ext. 361
No, 11 (-!)'.\‘Iilf\.'\..\'I":\(‘-‘Ii:\_i’h‘u.‘nﬂ‘ll\:iccl'(‘ul. ()32 (EC)14-15

Sub: Environmental Clearance for mining leases under EIA nofification 2000.

i D 3" AR 2015

This has reference to your application seeking environmental clearances listed against your
wame in the table 1 below under EIA Notification 2006 for the mining project. The prf;pfw«al lﬁms
been appraised as per preseribed procedure in the light of provisions under 1_hc ElIA J\Ol-IrICle!(\ﬂ
3000 on the basis of the mandatory documents enclosed with the application viz. the questionnaire.
ELA. EMP and additional clarifications furnished in response to the observation of the Statc Level
Expert Appraisal Committee Rajasthan.

— ~

1 Cawg | Name ol Dygeat Details of Mine Mojee | Water | Tuel & Cnvironme | CSH/ESR | Green | ':"dii’“'l‘
‘@ n Projosenl tCost | Requi | Energy- | mt Activities | Belt nrra up
‘ fem femen Mapageme | Amoat Rs [ Planaton | for
1 P & nt Plan ; F Lstour
i Khed | Sourc Amont Ps. { Amont
b i hke) ¢ Rs.
T 1 3 1 3 1 3 3 o 7 3 9 10 11 . '1:
\ 8/ 82 Shin Hari Ram 5/0 Sh. Xineral: Granite Rs. 295K | Electricit | Capal 40,000~ Per | Copal 25700~
Nusta Ram, Village, M.LNo. : 02/14 700 | LD ¥ & [ 75000 & | Year | ?5'0?0, & ey e
{1t g lac Dlesel | Recurring { Recunimg |
i | Jalsu Nanak Tehul Area 116460 Ha. I be | Cost40.000 | Cost i
! | l Degana Distt. Nagaur | Khasra No.:1125, 1126 :‘:ed ¢ P'er Year I g Per !
! i | {Raj ) village : Rammaliya j Year
! Tehsil Bhinay |
i i Distt. Ajmer (Ra))) { i
{ ! Praduction Capacity: 76500.5 |
! | TPA 4 |
T | 3272 TUEr | M/sManvelious Mineral: Quartz & Feldspar Rs. 2_3 Electricit | Capital 27.000+ Per E‘npiml e
1 | | epeasr/oopp.Hill | MANo.:246/14 b g R 1 & a‘if:l‘:in: Teae :::ﬁ‘mg f Per Year
k | Top Marbles, Arga :4.0005 Ha. . wil be | Cust30.600 Cost ¢
| | | industrial Area, Khasra No. : 834,788, 787, cisal Per Year 5000 Per |
' | Sukher, Distt. Udalpur | 790, 798, 799, 803, 814 & 831 Yeor { \
(Rt ! Village : Rawliya Kalan E i
) | Tehsil Gogunda ! {
,@ i | Distt. Udalpur (Ra).) l '
: I [ Production Capacity: Quartt ‘ ! ‘
; | 2250 TPA Feldspar 42750 TPA | | , i
v Az -[—1 M/s Marvetious Mineral: Quariz & Feldspar Rs. 500 | Electrict | Capital 30000+ Per | Capmal | Se.vw. |
Expers RO Cop.Mill | M.LNo.: 248/14 I’gi’ KD L & ﬁﬁm & | Year | S500 & perver |
Top Moarkles, Area 143297 Ha. w,"‘e te | Costls 300 | :\‘c‘_‘:n“‘!: i “
Industrial Area, Khasra No. : 1253 10 1256, used Per Year \ ‘.:\) Pa '\ |
|| Sukher, Dt Udalpur | 1245, 1356, 1217, 1262, 1250 Yeu | '
| | (raj) 101252, 1264, 1146,1327/1, :
I 1358, 1348 l i
i Viltage . RawAiya Kalan i i
| Tehsil Gogunda
‘ ! Distr. Udalpur (Raj } ] ;
Production Capacity: Quarts [ }
] o i@lw\reldspuuroﬂrm ! :
— 43171 | B | M/sMarvelious Mineral; Quartz & Feldspar | s, ‘_ilﬁ_x"‘ Hectnot | Capial T ToE gy 1 I -.i
1 | Eaports RO Opp HIl | M LNo.: 247/14 00 | RID: [y & ss000 & | Ve S8000 & | PerYear l
] i Top Marbles, Industril | Arca:4.1964 Ho. lac Diesel Revurmg Rerumng | |
I Area, Sukher Dist, Khasra No. : 778, 762, 770, will be | Cost 35,000 Cost ‘
used Per Year 3500 Pe |
i S

(E Scanned with OKEN Scanner



) J | R/ONareheta, Tehsil | Arca ilia '[‘_ T ) ' [
Kotpulli, KhaseaNo  1121,952, 9y . |
l Duste. Jalpur (Ra).) Village : (e |
Tehsil : Kotputh | i
Distt. Jaipur (Mg ) 1 r
Produtton Capacity, 1,684,000 } |
TPA | |
o~ Lcepaci e — LA |
U/'rZQJZ B2 Miss. Shikha Agarwal Mmerdl: Masonary Stone Iy 300 Diesel 40,007 SO000/+ Per f"-_,i;‘_;ﬁ,,_‘ Ty
D/O Sh. Sitaram M LND, 2 276/2003 10.0 KLD | will  be | Per Year Yeur | Per Year | ey Yeur
Agarwal R/O Nahera, | Arca. 11, Ll used ‘
Tehsil Kotputli Distt Khasra No.: 1057 '
f Jaipar (Ra)) vitlgge , Gesi . | |
Tehstl. Xotaulh
Cratt. Jalpur (Raj ) i |
Production Capadity. 1,992,000 - f |
TPA ||
I§ 13325 |62 | ShriMohammad . | Mineral.RedOchre & China | Rs. | 730 | Diesel | 40,000% | 40,000% Per | 7100 - | 28001 -
Farug $/0 Shri Gulbaz | Clay 150 KLD | vill e | Per Year Year Per Year | Per Vear
Khan R/Q Village M.LNo. : 09/2000 lac used ‘
Sawa, Tehsil & Distt, | Area:4.88 Ha. ' ; ?
B Chittorgarh (Raj.) Khasra No. : 53, 153/2, - ' | 1
2047155, 205/185, 153/1
Village Hatlpura (Kesarpura) r ;
Tehsil Bhadesar i |
Dist. Chittorgarh (Ra. 3 f
Production Capacity: Red ’ i
‘ Ochre 3,33,964 TPA & China ' f
i Clay 1,11,357 TPA a‘ ‘
15 | 3328 |82 | shiswarSingh Mineral: Siliceous Earth Rs. | 360 | Diesel | 38.000- | 30.000% Per | 3500 | 3000k
Rathore S/0 Shri M.LNo. ; 125/14 500 [ KLD | will be | PerYear Year Per Year | Per YVear
Magan Singh Rathore | Area : 4.55 Ha. Lac used |
R/Q Village Jayani Post | Khasra Ne. : 342, 351, 352 i {
Kalhali Tehsil Jayal Village Sajit i i
Diste. Nagaur (Raj) Tehsi! Fatehgarh ’ i
| Distt. Jaisalmer (Ral.) j
| Praduction Capacity: 30,001 |
f ’ ) TPA . |
2 [ 2822 [ B2 | Smt.leelaDeviW/O | Mineral: Masonary Stone Rs. 1020 | Diesel | 50,000 50,000~ Per [ 10000~ [ S04 -
shri Ramakishan R/O | M.LNo. : 330/2008 500 KLD | will be | PerYear Year Per Year | Perveur |
} First C Raad, Area:1Ha. Lace used ‘ "
| Sardarpura Distt. Khasra No. : 428, 429, 430 . 2 | !
’@ Jodhpur (Roj.) Village Satlana |
Tehsil Luni ! |
Distt. Jodhpur (Raj.) i |
f ‘ Production Capacity: 90,225 : {
| TPA 3 |
21| 3137 B2 Sh.Om Prakash Gupta | Mineral: Masonary Stone Rs. 5’.0() Diesel 50,0007 45.000/- Per | 20,000 - 0000 |
§/0 ShriRadhe Shyam | M.LNo.:123/50 I“’-“ KLD | will be | PerVear | Vear PerYear | PerYewr |
; Guzta R/DBapu Area:1Ha, 9 used ‘
Hagar, Japur (Ra)) Khasra No, : 58/1 ; |
Village Dev Ka Harmara |
Tehsll Amber | i
Distt. Jalpur (Raj.) ’ ‘
Production Capacity: 47,000 ‘
TPA [ ;
——:?—"3?5'5‘~ B2 Sh. YegeshKatara R/O | Mineral: Masonary Stone Rs 5’|ll) . Dlesel Tu’(‘ﬁ‘,._*fw_wf_ Per | 30000 _m_lj“—,_-*;‘
D-172, Lane No.§, M.LNo, : 110/96 fo' KD will ve | Por Year Year PerYear ¢ PerYear |
Gotam Marg, Nirman | Area:1Ma, e used | |
heees | N _— ! =)

— " RN s
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B S I

3 The SEAC Rajasthan afier due considerations ol the relevant documents submitted (by the project
proponents) and additional clarifications/documents furnished rcgarding to it have recommended for
Favinoamental Clearanee with certain stipulations, The SEIAA Rajasthan after considering the individual
proposals and recommendations of the SEAC Rajasthan hereby accord Environmental Clearance o the
swojects listed in the Table-l shove as per the provisions of Environmental Impact Assessment

Notification 2006 and its subsequent amendments, subject ta strict compliance of the terms and conditions

reganding water requirement source, Fucl, Energy requirement, provision for EMP, CSR/ESR activities.

Green belt Plantaten and Budgetary Provision for labour as mentioned in the Table-1 against the name of

the project proponent and also subject to strict compliance of the term and conditions as follows:

A SPECIFIC CONDITIONS

: 1. Consent to Establish and Operate should be obt

mine. _
> This Environment Clearance (EC) is granted to the project proponent for the mining lease ns per
details mentioned against that name in the Table-1 above. ‘

G L That the PP shall comply with all the applicable provisions mentioned in the MoEF and CC Office

Memorandum dated 2-4th June, 2014 and 24th December, 2014,

4. That the grant of this E.C. is issued from the environmental angle only, and does not absolve the
project proponent from the other statutory abligations preseribed under any other law or any other
instrument in loree. The sole and complete responsibility, to comply with the conditions laid down in
all other laws for the time-being in force, rests with the industry / unit / project propenent. Any appeal
against this environmental clearance shall lie with the National Green Tribunal, if preferred. within a
period of 30 days as prescribed under scction 16 of the National Green Tribunal Act, 2010.

s As siated by the PP, the total water requirement for the project shall be limited to the quality
mentioned ngainst the name of the Project Proponent in Col no.-7 Necessary permission shall be
taken from CGWA for withdrawal Project 'roponent of ground water.

6. As envisaged, the PP shall invest the antount as mentioned in Col- 9 of Tabl
name of Project Proponecnt towards annual recurring cost for implementing the Environmenl

Management Plan. \).yl/

aincd from RPCB before starting production (rom the

T Rt A 8 v B
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10.
11.

20.

Further. for ESR/C.S.R. The amount as mentioned in Col- 10 Table no-1 against Name of Project
Proponent (towards annual recurring cost) shall be kept carmarked for socio cconumic up-lifiment
activities of the avea particularly in the field of education, health, sanitation, other social work (need
based) such as drinking water supply, assistance in farming, providing Toilets in Schools, etc. This
amount shall be carmarked, efectively utilized and rellected in the books of accounts. Relevant
report of the same to be made a part of social monitoring and six monthly compliance reports should
be submitted to RPCB and MoEFE, Regional OfTice, Lucknow. '

The mining operations shall not intersect groundwater table: In case of working below ground water
table, prior approval of the Central Ground Water Authority shall be obtained.

The PP shall construct Rain Water Harvesting Strueture and Artilicial Recharge Structure in the lease
area as also implement other/suitable conservation megsures 10 augment ground water resources in
the arca in consultation with the Regional Director, CGWB.

Occupational health and safety of mine labour shall be given the highest priority.

Sudgetary provision of Amount as mentioned in Col - 12 of Table no-1 against the name of
Project Proponent per annum for the lubours working in the Mine for all necessary infrastructure
facilities such as health facility, sanitation fucility, fuel for cooking, along with safe drinking water,
medical camps, and toilets for women, créche for infants should be made and submitted to RPCB,
Jaipur at the time of CTE/CTO. The housing facilities and Group Insurance should be provided for
mining labours. .

_ Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized fora

period more than three years; it should be used for land reclamation and plantation in mined out
areas.

. The project proponent shall ensure that no natural water course / water body shall be obstructed duc

to any mining operations.

_ The waste should be dumped at designated site as per approved Mining Plan on non-mineralized land

within lease area or outside lease arca at land provided by district authority or occupied by the
lessee.STP/Quarry Liscence holder.The height of the dump shall be as per the approved mining plan
and toe of the dump should have retaining wall,

" The benches height, width and slope shall be maintained as per the MMR 1961 or the DGMS

approval.

_ Garland drains; seuling tanks and check dams of appropriate size, gradient and length shall be

constructed both around the mine pit and over burden dumps and sump capacity should be designed
keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years data) and
maximum discharge in the arca adjoining the mine site. Sump capacity should also provide adequate
pits, which should be constructed at the comers of the garland drains and de-silted.

Drills shall either be operated with dust extractors or equipped with water injections system.

. As envisaged, plantation shall be raised in an area of 33% of total arca including green belt in the

safety zone around the mining lease by planting the native species around ML arca, OB dumps,
vackfilled and reclaimed around water body, roads etc. or eutside lease area in consuliation with the
Gram Panchayat or Forests Department.In the coming rainy season.

. Regular water sprinkling should be carried out in critical areas prone 10 air pollution and having high

levels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It
should be ensured that the Ambicnt Air Quality paramaters conform to the nonns preseribed by the
CPCB.

Data on ambient air quality and stack emissions should be submitted to Ruyjasthan State Pollution
Control Board once in six months, carried out by MOEF/NABL/CPC B/RPCB/Government approved
lab. '

. Blasting operation should be carried out only during the daytime with safe blasting parameters.

\
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22. The project proponent shall all take due care to protect the existing Flora and Fauna. Utmost
precaution shall be taken to conserve wildlife.

23. No further cxpansion or modification in the plant shall be carricd out without the approval of the
SEIAA, Rajasthan. In case of deviation or alterations in the project proposal from those submitted 10
this authority for clearance, a fresh reference shall be made to the authority 1o assess the adequacy of
the conditions imposed and to add additional environmental protection measures required, if any.
Applicant shall also take prior environment clearance under aravalll notification dated 07-05-1992 if
applicable (District-Alwar).

B. GENERAL C ONDITIONS

24,

b

Any change in mining technology/scope of working shall not be made without prior approval of the
SEIAA. .
Any change in the calendar plan including cxcavation, quantum of mineral and waste shall not be made.
Periodic monitoring of ambient air quality shall be carried out for PMyo, PM;s, SPM, SO; and NO,
monitoring. Location of the stations (minimum 6) shall be decided bascd on the mectcorological data,
topographical features and environmentally and ccologically scnsitive targets and frequency of
monitoring shall be.decided in consultation with the Rajasthan State pollution Control Board (RPCB).
Six monthly reports of the data so collected shall be regularly submitted To the RPCB/CPCB including
the MoEF, Regional office, Lucknow.

4. Measures shall be taken for control of noise levels below 85 dBA in the work environment, Workers
engaged in operations of HEMM elc. shall be provided with earplugs/muffs.

5. Industrial waste water (workshop and waste water from the minc) shall be properly collected & treated
50 as-to conform ta the standards prescribed under GSR 422 (E) dated 19th May’ 93 and 3 1st December
1993 (amended lo date). Oil and grease trap shall be installed before discharge.

6. Personnel working in dusty areas shall wear protective respiratory devices they shall also be provided
wilh adequate training and information on safety and health aspects.

7. Occupational health surveillance program of the workers shall be undertaken periodically to observe any
contractions duc {o exposurc to dust and take corrective measures, if needed.

8. The funds earmarked for dnviro'nmqntal prolection measures shall be kept in scparate account and shall
not be diverted for other purpose, Year wise expenditure shall be reported to the RPCB and the Regional
office of MoEF located at Lucknow.

*9. The'RPCB and MoEF, Regional Office, Lucknow shall monitor compliance of the stipulated conditions.
The project authorities shall provide a set of a filled in questionnaire and EIA/EMP report 1o them and

m extend full cooperation to the above office(s) by fumishing the requisite data/information/monitoring
p reports.

10. The project proponent shall submit six monthly rcports on the status of the implementation of the
stipulated environmental safeguards to the RPCB, CPCB and MoEF, Regional Office, Lucknow.

11. A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any,
suggestions/represenlations were received while processing the proposal,

12. The RPCB shall display a copy of the clearance letter at the Regional Office, District Industry Center and

Collector/Tehsildar's office for 30 days.

13. Tailure to comply with any of the conditions mentioned above may result in withdrawal of this clearance
and aftract action under the provisions of Environment (Protection) Act, 1986.

14. The above conditions will be enforced, inter alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 the Air (Prevention & Control of Pollution) Act 1981, the Environment
(Protection) Act 1986 and the Public Linbility Insurance Act 1991(all amended till date) and rules made
hereunder and also any other orders pnssed by the Honb'le Supreme Court of India/High Court of
Rajasthan and any other Court of law relating to the Subjeet Matter, \p&/
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which shall be in vernacular language that, the project has been accorded environmental ¢learance and
copies of the clearnce letters are available with SEIAA, Rajasthan and the Rajosthan State Pollution
Control Board and may also be seen on the website of the Board at www.rpeb.nic.in. The advertisement
shall be made within 7(seven) days [rom the date of issue of the environmental clearance and a copy
shaill also be forwarded to the SEIAA, Rajasthan and Regional Office, Jnipur(S) of the Board.

16. Al the ather statutory clearances such as the approvals for slorage of diesel from the Chiel Controller af
Explosives, Fire depantment, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
(protection) Act, 1972 ete. shall be (Mained, as may be anplicable, by PP from the competent authority.

17. These stipulations would also be enforced amongst the others under the provisions of Water (P'revention
and Control of Pollution) Act,1974, the Air (Prevention and Conurol of Pollution) Act.1981, the
Environment (Pratection) Act, 1986, the Pubiic Linbility (Insurance) Act, 1991 and EIA Notification 06.

18. Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the
propanent, il it was found that construction of the project has been started without obtaining
cnvironmental clearance.

19. Environment clearance is subject to final order of the Honb'le Supreme Court of India in the matter of
Goa Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as may be applicable

&
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j 15. The PP shall ensure advertising in at least two local news papers widely circulated in the region, one of
9

{',?; to this projecl.
: (Rajesh Kumar Grover)
NMember Sccretary,
= SEIAA Rajasthan.

No. F1 (4)/SETAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2 (EC)14-15
3 Capy to following for information and necessary netion: .

. Secretary,Ministry of Environment,Forest & Climate Change,Govt, of India, Indira Paryavaran  Bhawan,

Jor Bagh Road, Aliganj, New Delhi-110003.

Adul. Chief Secretary. Environment Department, Rajasthan, Jaipur.

Smt. Alka Kala, Chairperson, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Sh. Sankatha Prasad,(IFS Retd.),250, Gomes Delence Colony, Vaishali Nagar Jaipur.

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary action and

to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur. -

Secretary, SEAC Rajasthan. &

The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 3th Floor,

Sector ‘11", Aliganj, Lucknow-226 020.

8. Director, Department of Mine & Geology, Court Chorlia, Udaipur,

9. Environment Management Plan-Division, Monitaring Cell, MoEF, Paryavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi-110003.

10. Programmer, Department of Environment, Government of® Rajasthan, Jaipur with the dircetion to upload
the copy of this E.C. on the website. ' '

11. Copy to be placed in individual file as mentioned in Col. 2 of Table 1.

B
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M.S. SEIAA (Rajasthan)
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MIVCT TINRDIY
Govt. of India
sray el YTOran #TITo=2F
Ministry of Labour & Employment

n‘\‘_

el TITST TLTRIT ABSIE ATFT e,
o ey Direclorate-General of Mines Safety

Ajmer, Date’ 31/01/2025

NO: 51253850|NWZ|Ajmer Region 1|Perm|2025/271912
BT @1 Tell - ST AR R A, SO, AT, 101 305001, § el : dgmsajri@gmail.com, GYHIN I : 0145-2425537

ERG
RCIEE N {9 / Director of Mines Safety,
SR aﬂ-l, SR / Ajmer Region-1, Ajmer.
qqrd.
&t TigTer ATefl, @ e
(WW T YT FR-E/2402230359004054, dated 20.01.2025)
el wm yeraeT, ATea, HicrdTst, ISR -311802

fawg. urque @ fafaam, 1961 ¥ FARRI 34(6) Sl TF @ & UaU® S U § $1d B S
SrHfa % T H| -

Sir,

Please refer to your application dated 25.01.2025, online application vide ID No. 271912, dated 25.01.2025, on
the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Regulation 34 (6) of the Metalliferous Mines Regulations, 1961 and
by virtue of authorization granted by the Chief Inspector of Mines Safety (also designated as Director General
of Mines Safety) under section 6(1) of Mines Act, 1952, I, hereby authorize you to manage Beri Masonry Stone
Mine (ML No. 276/2003, LIN 2208975905) of Ms. Shikha Agrawal, located near village Beri, Tehsil Kotputli,
District Jaipur of Rajasthan State, subject to the following conditions being strictly complied with:-

I. Manager shall not take up any appointment in any capacity whatsoever in another mine:

2. No working shall be extended below the superjacent ground in the mine.

3. No workings shall be made or extended to within 45m of any public structures/roads/houses/railway
of permanent in nature not belonging to the owner of the mine without obtaining specific permission
in writing from this Directorate under Regulation 109 of the Metalliferous Mines Regulations, 1961.

4. No blasting shall be done within 50m of any dwellings not belonging to the owner of the mine.

5. No deep hole blasting shall be conducted without obtaining permission from this Directorate.

6. HEMM shall be not be deployed in the mine without obtaining permission in writing from this
Directorate.

7. The provisions of Regulation No. 164(1-A)(c) and 164(1-B)(a) of the Metalliferous Mines Regulations.
1961 shall be strictly complied with.

8. The total amount of explosives used per day in the mine shall not exceed 100kg.

9. Average employment shall not exceed 75persons in all the mines.

10. Daily personal supervision shall be exercised by the manager at mine.

hnps:/Iapproval-pennission-dgms.gav.lanennissionExemptionRelaxatioanEREmailCorrespondencelDraﬁ?q=z|SJTS%ZfQZyrIMrFtCmRJHQ%3U%3d 113
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12.

13

14.

All'work in the mines shall be carried out in day light hours only.

No ore dressing/handling/processing plant is attached with the mines.

The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/refresher vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

Mine management shall ensure the followings :

. Rule 29B, Rule 77-A of the Mines Rules. 1955.
ii. Maintaining of employment Forms/Registers as per DGMS (Circular) Legislative No 01 of April, 2017.

. Mining Mate shall be appointed in the mine for supervision of the workings.
- Every competent person in the mine shall be provided under dated receipt an authorisation for which he

has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.

. As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose

wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license holder
shall perform the duties of the blaster, i.c. Blasting shall be done only by a holder of blaster or higher
certificate issued under the Metalliferous Mines Regulations. 1961 and employed by the owner of the
mine. Holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting operations in a
mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name, designation in a
bound paged Register kept for the purpose in the prescribed proforma and it shall be signed with date of
signature. Tf the duties of Blaster are performed by a Mining Mate or Mine Foreman’s Certificate of
Competency he shall also maintain his respective daily report in addition to Blaster’s daily report.

. Airborne dust survey as provided in Regulation 124(3)(a) of the Metalliferous Mines Regulations, 1961

shall be done to ascertain the concentration of respirable dust in the air and also to know the percentage of
free silica in the dust generated at the mine.

- Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically

designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

On or before the 01% day of February in every year, Owner/Agent/Manager shall submit Annual Return in
respect  of the preceding calendar year Online through Shram  Suvidha  Portal
hitps://return.shramsuvidha.gov.in and https://dgms.gov.in

. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation shall

be submitted Online through website-dgms.gov.in.

. The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as soon

as the person, to whom it is being granted. leaves the services of the mine under reference. However, the
manager shall not vacate his office without giving due notice in writing to the owner or agent at least 30
days before the day on which he wishes to vacate his office. A copy of such notice shall be submitted to
the Director of Mines Safety, Ajmer Region.

- The Manager shall be provided with suitable means of communication and transportation to exercise daily

personal supervision in each mine.

. Where by reason of absence or for any other reason the manager is unable o exercise daily personal

supervision, a person holding a valid Mine Foreman's or manager’s Certificate shall be authorized to act
as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines
Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization to
the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region etc.

. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in

the aforesaid Regulation.

-If at any time any of the conditions subject to which this authorization has been granted is violated or not

complied with, this authorization shall be deemed to have been revoked with immediate effect.

https'/IapprovaI»pefmisslun-dgms.gov.lln/PermissionExemptionReIaxalioanEREmailCorrespondencelDraﬂ?q=zlSJT5"/n2fOZyrerFlCmRJHQ%Sd%3d 2/3
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27. This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time.

28. This authorization may be amended. modified or withdrawn at any time if considered necessary in the
interest of safety.

29. Please note that this authorization is not likely to be renewed unless the manager’s certificate is
revalidated.

30. This authorization will remain valid up to 24.01.2026.

Your Faithfully

SURJEET KATEWA (DIECTOR - AJMER REGION 1)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

https:Ilapproval-permisslon-dgms.gov.in/PermissIonExempllonRelaxalioanEREmailCorrespnndence/DraR?q=z!SJTS%ZfOZyrIMrFlCmRJHQ%Sd%Sd 3/3
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Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996Fax: 0144-2372996

oy
N

Registered

File No F(Tech)/KOTPUTLI-BEHROR(Kotputli)/6931(1)/2023-2024/1386-1387

Order N
reerio - 2023-2024/Alwar/5008 Date: 19/10/2023

Unit 1d : 15,080
M/s Shikha Agarwal(Old Name Vidya Devi)

. Nangal Choudhary

Tehsil : Kotputli District : Jaipur

Sub:  Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Beri,
Tehsil-Kotputli, District- Kotputli-Behror (M.L.No-276/03 ).

Ref: (i) Your application dated 12/10/2023

(ii) Received on 12/10/2023

(iii) Received at Head office on 03/10/2023
Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,19811is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. Shikha Agarwal(Old Name
Vidya Devi), a Mine of Minor Mineral having M.L.No-276/03in an area
measuring 1.0000 Hectares at/near Village-Beri
,Tehsil-Kotputli,District-Kotputli-Behror.

2 That this consent is valid for a period from 12/10/2023 to 30/09/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 CHEJA PATTHAR 199000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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File No F(Tech)/KOTPUTLI-BEHROR(Kotputli)/6931(1)/2023-2024/1386-1387
Order N ,

RO 2023-2024/Alwar/5008 Date: 19/10/2023
Unit Id : 15,080

5 That this consent to establish/consent to operate is only for carrying out mining of

6

11

12

13

14

mineral/ore and  not for any processing/benefication or crushing/grinding  of
ore/mineral for which a separate application for consent to establish and/or conscnt
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification /alteration or change in process.

That all other clearances/ permissions including Wildlife Clearance from
the Standing Committee of the National Board for Wildlife shall be
obtained, as may be required under the Wild life (Protection) Act, 1972 or
any other act/ rules/ notifications and/ or any orders of the Hon'ble
NGT/ court,

That the unit shall have to comply with the Guidelines for Abatement of
pollution from mining operations issued by the Board vide letter no
F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

That the Mining Lease shall comply with the standards, with respect to
National Ambient air Quality, as prescribed vide MOEF notification No.
GSR 826 (E) dated 16th November, 2009.

That the lessee shall develop plantation as per specified norms in at least
33% of the lease area to maintain ambient air quality around the lease
area.

That the Mining shall be done as per the approved Mining Plan/ Scheme
and annual production must not exceed the capacity as mentioned in this
consent letter.

That this consent is issued on the basis of documents submitted in by the
applicant, if any discrepancies is found in the document/facts submitted
by the unit then the consent shall be treated as revoked without any
further notice and the unit shall be liable for action in accordance with
provisions of law.

That adequate measures shall be taken for control of emissions from the
areas prone to air pollution and mining operations.

That no discharge of effluent shall be made within or outside the
premises.

That top soil shall be stacked separately and used for plantation &
agriculture.
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15 That the lessee shall comply all the conditions as imposed in

16

17

18

19

20

21

22

23
24

25

Environmental Clearance letter issued from State Level Environmental
Impact Assessment Authority (SEIAA), Rajasthan, vide letter No.
F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(EC)14-15 Jaipur  dated
31/03/2016.

That this consent is subject to any order or direction from Hon'ble
Supreme Court/High Court/National Green Tribunal (NGT) or any other
Court of the competent jurisdiction.

That no natural water course and/or water resources shall be obstructed
due to any mining operation. Adequate measures shall be taken for
protection of the older-streams, if any, emanating / passing through the
mining area during the course of mining operation.

That the Consent to Operate shall be valid for the above said period only
if mining lease is valid. :

That the lessee shall maintain the pillars of mining lease area. It shall be
ensured that mining shall not be carried out beyond the demarcated area
by the Department of Mines and Geology (GOR).

That the effective safeguard measures such as regular water sprinkling
shall be carried out in critical areas prone to air pollution and having
high level of particulate matter such as loading and unloading point and
all transfer points during handling of the minerals. Extensive water
sprinkling shall be carried out on roads. It should be ensure that the
ambient air quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regards.

That ground water shall not be extracted without prior permission of the
Central Ground Water Authority (CGWA).

That the vehicular emissions shall kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
mining operations and in transportations of minerals. The vehicles
carrying the minerals shall be covered with a tarpaulin and shall not be
overloaded.

That you shall submit point wise compliance of the consent annually.

That this consent is subjected to the provisions of the Forest
(Conservation) Act, 1980, Forest (Conservation) Rules, 198land any
other relevant statutes, orders and guidelines as may be applicable to the
lease from time to time.

That the lessee shall be liable to remit outstanding consent fee; if any, on
account of lapsed consent period/consent to establish/default
period/additional consent fee as and when asked for.
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26 That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force,

27 That the grant of this consent to operate is issued from the
environmental angle only, and does not absolve the project proponent
from the other statutory obligations prescribed under law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time-being in force,
rests with the industry/unit/project proponent.

28 That the grant of this consent to operate shall not, in any way, adversely
affect or jeopardize the legal proceedings, if any, instituted in the past or
that could be instituted against you by the state Board for violation of the
provisions of the Air or the rules made there under.

29 That the ambient air monitoring shall be conducted after starting
production in mine and report of monitoring to be submitted to the
Board at the earliest.

30 That you shall submit application for renewal of consent at least 60 days
before expiry of consent.

31 That all other general conditions enclosed as Annexure shall be strictly complied
with.

32 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

33 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

34 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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35 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all

other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer

(A): Copy To:-
1 Master File.

(B):

1 Mining Engineer, Depariment of Mines Geology (GOR), Alwar, to inform that this Consent to Operate has been
issued from the environmental angle only, and ensuring compliance of any other Act/Rule/Regulations/Guidelines
or order of any Court/Tribunal is the sole responsibility of the project proponent and the concerned Departments.

Regional Officer
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